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(i) Acopy of the Annual; Accounts (Hindi
andEnglish versions) of the National
Institute of Health and Family Wel-
fare, New Delhi, fortheyear 1991-92,
togetherwith Audit Reportthereon.

((ii) A copy of the Review (Hindi and
English versions ) by the Govemment
ontheworking of the national Institute
of Health and Family Welfare. New
Delhi, forthe year 1991-92.

(2) Statement (Hindi and English versions)
showingreasons fordelay inlaying
the papers mentioned at (1) above.

[PlacedinLibrary. See. No. LT-4198/93]

14.52hrs.

STANDING COMMITTEE ONRAILWAYS
SECOND REPORT ANDMINUTES

{English]

SHRISOMNATHCHATTERJEE (Bolpur)
:Sir, Ibegto presentthe Second Report (Hindi
and Englishversions) ofthe Standing Commit-
tee on Railways on (a) Doublingof Railway lines;
and (b) Metfawailway Project in Calcutta and
Minutes ofthe sittings of the Committee relating
thereto.

14.53hrs.
ELECTIONTOCOMMITTEE
COmn'liugo onPublic Undertakings
[English]

_SHRI BASUDEB ACHARIA (Bankura) :
Sir.Ibegto move:

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
agroee to nominate a Member from
Rajya Sabha to associate with the
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Representation ofthe People
(Amendment) Bill
Committee of public Undertakings of
this House forthe unexploredportion
of the tem of the Committee vice Shri
Sunil Basue ray retired from Rajya
Sabha and do communicate to this
House the name of the Member so
nominated by Rajya Sabha”.

MR.SPEAKER :The questionsis:

“That this House do recommend to
Rajya Sabha doagreetonominatea
Memberfrom Rajya Sabhatoassoci-
ate with the Committee on Public
Undertakings of this House for the
unexpired portion of the term of the
Committee vice Shri Sunil Basu Ray
retired from Rajya Sabha anddo com-
municatetothis House the narme of the
Member so nominated by Rajya
Sabha".

-The motionwas adopted.

14.54 hrs.
CONSTITUTION(EIGHTIETHAMEND-
MENT)RILL"

AND .
REPRESENTATIONS OF THE
PEOPLE(AMENDMENT) BILL"

[English]
THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAN): Sir, I beg to move for

leave to introduce a Bill further to amend the
Constitution of India .

MR. SPEAKER: Motion moved:

“That leave be grantedto introduce a Bill
furtherto amend the Constitution of India”™.

THEMINISTEROF STATE INTHE MIN-
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